
OA No.2915/92

•i-hQ ^th day of Jan. 1.1998
New Delhi, this the 5th aay

o u,.rrthp-:>e vice-Chairinan(J)
"^"'̂ Ho '̂rie fh" S". P^BUwa;, He.her (8)

jai pal Singh s/o Sh. Ram Chandra,
R/o 4/98, Rouse Avenue Roa , __ Applicant
New Delhi.

(By Bdvocate: Sdri S.M. R.tt.npal)
Versus

Union of India through

mnrs"7of Def.nce (Production)
New Delhi.

2 The Chairman,
ordnance Factory Board,
10-A, Auckland Road,
Calcutta.

3. The General manager,
Ordnanace Factory, Respondents
Muradnagar (Ghaziabad)

(By Advocate: None)
order (ORAL)

By or. Jos, P. Verghese, Vice-ChairMn (J)

TO, relief sought in tnis petition cannot be
vhai- after the conviction order bygranted for the reason that after

tn, sessions Court, the appeal eas filed in the hllahabad
V Higb court and tbe saee is sti« pending. It »as also

stated that the departeental appeal filed by the pet
could not also be disposed of due to pendency of the said
criminal appeal. In the circumstances, we dispose of this
Oh stating that after the crieinal appeal is decided, the
petitioner .ay .ove an application to the respondents on
the basis of which the appeal dated 1.8.W0 shall be



decided by the respondents. In the event the said

appellate order is not in favour of the petitioner he is

given a liberty to revive this O.A. by filing an MA in

this court.

With this, this OA is disposed of with no

order as to costs.

•'< V'is .p. Bis|ii)asl- (Dr.Jose P. Verghese)
Member (A) Vice-Chairman (J)

naresh


